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Dated this tht iith :

rishnan, Hon. Vice Cha’rwan(d
Dr. M. Vedavalli, Hon. Mewmber?l)

Pritam,
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S/o Shri Ram Dav
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Gwalior, and workﬁnﬁ
Monthly REated Casu: hour .
Mason under T.0.4. (M.G.Y Gwalior
Central Railway. ‘
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AppTicant

By fdvocate: Shri H.P. Chakravorty.

1. Union of India through
the Secretary

Ministry of | 13y S
Rail Bhawan, MNew Delhi.

2
—-1

[ "y e 2 NP ¥ -
na D1w1 ional Railway Manager,
Ce

i
tral Ratlway, Jhansi.

3. The Inspector of Works (Marrow Gauge),
Guwalior, Central Railway, G quio.; Respondents

By Advocate: Shri H.K. Gangwani.
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The applicant filed this 04 in  June 1290
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the Annexure &1 order, his

praved for quashing that order and directing the

gapondents to regularise him
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that post w.e.f. 1%.6.90. In the circumstances, it

is stated that the 0& has become infructuous.
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3. The praver 1s not to terminate the

6]
i3
[

the applicant from 18.6.90. How that it dg  stated
}..

that the applicant s working  from 19.6.90, the

rarties agree that  nothing wlise remainzs  for

-t

ad

[y

udication. fecordingly,  the 24 s dismisse

having become infructuous. {g»ﬂ_’_ v
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(Dr. &, Vedavallil M.V, Krishnan)
Member(J) Vice Chairman(a)
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